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know whether the Government are
aware of this fact, whether they have
considered the situation and whether
they have come to any decision as to
how they are going to arrest this drift
of the political situation in favour of
the N.M.F. volunteers?

Shri Nanda: This is a question
about which all the things have been
said and wvarious measures are being
taken. That is the answer, [ agree
with the hon. Member about the
nature and the risks and that not only
at the level of the security forces and
the use of such force as is necessary
but other measures also are needed for
the purpose of taking assistance and
cooperation of the rest of the commu-
nity. That is what we are considering
and trying to do.
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1247 hrs.

RE: MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES

ExPLOSIONS IN RAILWAY TRAIN AT
LuMbiNg

Mr, Speaker: [ have received notic-
eg of two Adjournment Motions, one
by Mr. S. M. Banerjee and Shri Daji
and the other by Shri Hem Barua, and
there are 168 Calling Attention notices
which I have received from warious
members. I have algo received an in-
timation from the Railway Minister
that he wants to make a statement. I
will first have that statement in order
to find out the facts.

The Minister of State In the Minis.
try of Rallways (Dr, Ram Subhag
Singh): On 20-4-88 while 20 Dn.
Passenger Train Lumding-Tinsukhia
was standing at Lumding Railway
Station on platform No. 1, a loud ex-
plosion was heard at 22.05 hrs. in the
third class compartment of Coach No.
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3583 second from the engine. This
caused the roof of the rear portion of
this coach being blown off resulting
in heavy casualties amongst the oc-
cupants as well as persons on the plat-
form, As a result of the explosion 134
persons were injured and 39 dead
bodies found near and around the de-
bris. All the injured were rendred
first aid on the spot and removed to
the Lumding Railway Hospital. Of
these, 14 persons have since succum-
bed to their injuries.

General Manager, Northeast Fron-
tier Railway, Chief Medical Officer
and Chief Security Officer, Northeast
Frontier Railway, arrived at site at
04.50 hrs, on 21-4-66 to supervise the
relief and restoration arrangements
already initiated by the Supdt. Rail-
way Police Haflong and other local
railway officers, District Commercial
Superiniendent Lumding has been
posted gt Lumding Railway Station
for issue of Railway passes and ex-
gratia payments to the passengers
Telegrams to the near relatives of the
injured persons have been issued so
far as the addresses could be gathered,
Ex-gratia payments from Rs. 50 to
200 to all the injured persons has been
arranged. Ex-gratis payment will
ulso be made to relatives of the dead
persons as and when they are indenti-
fled.

Remaining passengers of 20 Down
were despatched to their destinations
by a special train which left Lumding
at 0050 hrs, on 21-4-66. Other train
services are running unaffected. All
the coaches are on rail. The cause of
accident is under investigation.

I might be permitted to add that the
IG, RPF and the Director of Safety
are flying to Lumding, and I am also
going there day after tomorrow.

Shri Hi N. Mukerjee
Central): rose—

(Calcutta

Mr, Speaker: [ shall first ask Shri
S. M. Banerjee how he alleges now
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that this is due to the Government's
failure to protect the life of the pas-
sengers. Does he have anything to say
about how this accident has happened?
Does he have any information?
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Shrl H N, Mukerjee: 1t is quite
clear that if it was an act of God then
Government could come and say that
they are wailing to find out more facts
and they are reporting whatever they
have at the present moment, and we
could exonerate Government by mere-
ly listening to whatever tale they tell
us, But this obviously is due to the
act of some human agencies which it
was the responsibility and the duty
of Government o prevent from doing
this kind of mischief; and so many
people have died, and so many peo-
ple have suffered, and it is a matter
which even qualitatively takes on &
very different complexion. Therefore,
there is complete default of Govern-
ment. For something very much less
than this, Shri Lal Bahadur Shastri
had the decency to give up his Minis-
tership, and here is a Government
reporting this in this manner; I would
not like to use any adjectives for
that—or perhaps in regard to what
they are doing today. This is a mat-
ter in regard to which we want to
censure this Government. This kind of
thing should not happen. It is not a
mere accident; it is not an act of God;
it is not a natural calamily; it is
something which is due to Government
default.

Shri Hem Barua (Gauhati): A few
days back when the hon. Prime Minis-
ter met some Members of Parliament,
she told us that the hostile activities
had decreased after or since the Peace
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Mission had started functioning in
Nagaland, but I am very sorry to say
that the hostile activities might have
decreased in Nagalnd, but they have
increased in the adjoining areas, and
they have aggravated also, in the
adjoining areas of Assam, Manipur
and some other parts,

This accident or this incident is not
the one of itg kind. It is in a series.
There was one at Sapakhati, and then
there was another at Fukating where
53 people died according to the hon.
Minister's statement, and this is the
third of its kind when 43 people have
died and 137 people are injured

What is happening? We know that
on the Tth March, 1966, seven Nagas
were arrested by the police at Jorhat
in a jeep, and the jeep bore the name
of the Naga Government, and had the
plate ‘Government of Nagaland, No.
12'. The jeep carried some members of
the so-called Naga Federal Govern-
ment; one was the Minister of Agricul-
ture another was the Minister of Home
Affairs, and another was the Home
Secretary; another was a Brigadier, a
sclf-styled Brigadier, and then there
was an ADC to the Minister of Agri-
culture. What happened was when
the police arrested them, they found
maps and charts in their possession,
and those maps and charts clearly indi-
cated their plan to sabotage the rail
track all along the Brahmaputra Val-
ley. Then, there was a report dis-
covered that in regard to the number
of persons killed at the incident at
Furkating, the number given by our
Minister was 53, but the number given
by them of those whom they had
succeeded in killing was very high.
This is what is happening. We know
how this Government functions.

The Superintendent of Police at
Jorhat rang up the Inspector-General
of Police at Shillong, and that gentle-
man the Inspector-General of Police
at Shillong consulted Mr. Chaliha, the
Chief Minister of Assam, who is a
Member of the Naga Peace Mission,
and Mr. Chaliha instructed him to
tell the Superintendent of Police at
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Jorhat to release all those Ministers of
the so-called Naga Federal Govern-
ment, and to detain . . .

Mr. Speaker: Now, he should kindly
come to the motion.

Shri Daji (Indore): This is very
relevant; this ig extremely relevant.
It it is & fact, it is very surprising.

Shri Hem Barua: 1 have the papers
with me here.

What happened was that the driver
of the jeep and a peon were detained

in jail under section 15 of the Arms’

Act. Things are going on like this.
There is no security . . .

Shri Daji: Have they been released?

Shri Hem Barua: They have
been released.

not

There is no security so far as the
travelling public in Assam are con-
cérned; there is no security at all. This
Government, in spite of our saying
that it is a spineless Government, in
spite of our repeated reminders to
thém, have done nothing to ensure
protection and security to the passen-
gers travelling by rail-road in Assam.

Therefore, this !s a clear fallure and
a disma] fallure on the part of this
Government, failure to give protection
and security to our people there.
Possibly they do not know the feelings
in Assam now and how much the
people there are agitated, 1 Lknow
something about that because I come
from that area and 1 get a series of
letters from that area.

Therefore, this is a clear instance of
the failure of the Government of
India, and I would request you that
you, Sir, in your wisdom might allow
this adjournment motion to be dis-
cussed in the House,

Shri Tyagl (Dehra Dun): I think it
should be allowed.
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Dr. Ram Subhag Singh: It is ture
thot everybody does fee] agitated
there in Assam. Some of the persons
who have been killed also belong to
the other parts of our country, and
everybody does feel agitated that
enough security arrangements should
be made to protect the life and lugg-
age of the people who travel by the
railways.

Shri Hem Barua: Public property
alsp. They destoryed public property
when they destroy bogies.

Dr. Ram Subhag Singh: I accept
that. As Shri Hem Barua has said,
and so did Shri S. M. Banerjee and
Shri H N. Mukerjee, this is a State
matter. But I do not want to take
any téchnical view on this matter, be-
cause the railways are run by the
Government of India. But I do not
accept Shri H. N. Mukerjee's conten-
tion about Shri Lal Bahadur Shastri’s
analogy, because this accident or even
the earlier explosion was not due to
the operational failure of the railways.
So, I repudiated whatever he says.

Shri 8. M. Banerjee: Sabotage?

Dr. Ram Subhag Singh: Yes, it was
sabotage.

Shri Hem Barua: Therefore, the

Home Minister is responsible.

Dr. Ram Subhag Singh: The hon.
Member may kindly listen to me. If
the question of resignation comes, he
would not find us second to anybody
and to him in perticular.
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As regards the question of protec-
tion, I do admit that more protection
should be provided, and 1 may also go
to the extent of saying this. I hope
the Members who have spoken earlier
would not feel agitated later, I consul-
ted the Prime Minister also, because
the only way out now is to search the
luggage of every man who is supposed
to be a suspect passenger, or any sus:
pected person who enters the railway
premises, but this requires consulta-
tion; I shall also consult the Chief
Minister of Assam who is expected to
be here in Delhi today. We arc going
to Gauhati and Lumding also and we
shall see how best to tighten the secu-
rity arrangements, and I  assure you
that my hon. friend would not find us
lacking in any respect.

13 hrs.

Mr, Speaker: What is the prelimi-
nary report about the cause of the ac-
cident?

Dr. Ram Subhag Singh: There is no
reason to accept the Adjournment
Motion, because

Mr. Speaker: What is the prelimi-
nary report or information that he has
recelved about the cause of this accl-
dent?

Dr. Ram Subhag Singh: It is under
investigation, Sir, It was an explosion,
because some people might have been
carrying time bomb which exploded
and this thing happened.

Shri Tyagi: I want to say one thing,
8ir, if you don't mind. Because
certain allegations of serious nature
had been permitted to be made on the
Floor of the House by the Opposition,
either you permit the Adjournment
Motion so that all that he has alleged
may be gwarded off, or, Bir, permit
the Government to reply to those alle-
gations of records having been found
in certain jeeps, etc. That has upset
me. Sir, I would suggest that at least
you should permit the Government to
clarify those points.

1888 (SAKA) in Railway Train 12288
at Lumding (Adj. M.)

Mr. Speaker: | am not restricting
the Government from making any
Statement. It is for the Government.
If the Government want to rebutt it
they can do so,

Shri K. D. Malaviya (Bastij: In
view of the statement made by Shri
Hem Barua, it is the duty of the Gov-
ernment to make a statement.

Mr. Speaker: If Government wants
to make a statement, I have no objec-
tion.

The Minlster of Homé Affairs (Shri
Nanda): It is not as Home Minister,
that is, as a subject of law and order
that I am strietly responsible. But
Government is certainly responsible
and I geccept that position. But we
cannot take up such things by way of
an adjournment motion, because that
is a different matter. (Interruption)
All the information that is necessary,
all the information with us, will be
submitted in some other way, (Inter-
ruption).

Mr. Speaker: Order, order.

Shri Hem Barua: Would you please
suggest to us in what way it could be
discussed?

Mr. Speaker: Would it be possible
for him to malke the statement tomor-
row?

Shri Nanda: The Chief Minister Is
coming this evening. It is possible by
tomorrow afternocon.

Mr. Speaker: I will hold them over
till tomorrow.

Shri Ranga (Chittoor): Mr. Speaker,
Sir, arising out of this thing....

Mr. Speaker: [ am just waiting for
that statement. Let that statement
come and then we will see,

Shri Ranga: In regard to that state-
ment itself, Sir, in the light of all that
has been spoken, all that has been
stated here, it is clear amd there 1
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agree with my hon. friend the Rallway
Minister that it was not specially the
responsibility of the Railways that
these unfortunate things have hap-
pened.

st frw  Arorw (&)
gy, IuT & deEd A
¥ § W P T
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Shri Ranga: There is the general
question of security of the whole of
the area there. From what has
fallen.,.....

I WEE
o9
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am @

Mr. Speaker: I have requested and
he will make a statement.

Shri Ranga: In view of what has
fallen from the lips of several of
the hon. Members including Shri-
mati Barkataki and other hon, Mem-
bers, the House would like to have
a comprehensive statement, comp-
rehensive enough, covering the
whole question of security in the
whole of that border area.

Mr. Speaker: He
tomorrow.

will reply to it

with the
what my

Shri Ranga: Not only
purpose of ascertaining
hon. friend Shri Hem Barua has
said was correct or not, but in
regard to the whole of the situation
and how the Government proposes

to deal with it. We would like to
have that kind of comprehensive
statement.

Mr. Speaker: I cannot bring in

the whole thing just now.
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Shri Ranga: Home Minister told
us that he would be willing to make
a statement....

Shrli Basumatarl (Goalpara): Shri
Hem Barua has made certain seri-
ous allegation against our Chief
Minister of Assam who is not here to
defend himself. I do mot know
whether it i» a fact or mot. I want
to know wuether the story that he
has spoken of ls quite correct or
not.

Shri Hem Barua: I know it is cor-
rect.

Shri Basumatarl: He referred to
the self-styled brigadier of the Naga
Army and some so called ministers,

Mr. Speaker: We will hear the
statement by the Government. We
will find out the facts. This is what
we are doing. We will await that
stalement and then find out. (Inter-
ruption). Order, order,

Shri U. M, Trivedi (Mandsaur): I
want to make a submission and it is
this. The particular statement com-
ing from the Home Minister on this
particular incident is not enough,
because, what Shri Hem Barua has
narrated ig known to many of us—
but something more is being known
to us and it is this, that the general
attitude of the Government of Naga-
land is quite against the interests of
this country. Not only this. We
have recently had incidents, where
the matter is now sub-judice. Again
there are matters in which the
Central Reserve Police people are
being harassed by the Nagaland
Government. These are things which
Government should lock into and
they should tell wus the present
position. There is this insecure
position which is prevailing there,
of all those who want to travel.
Therefore, Sir, it is not only a state-
ment which is required to be made,
but there should be a discussion. A
discussion will be necessary on this
point. (Interruption).
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Mr. Speaker: Order, order.

Shri H. N. Mukerjee:
make a submission......

I want to

w1 frw Ao : weqer WEEG,
T W = famr 9o

were wEYA WY FY AN ST
g dree ufed It 99 # o ald ¥
ar 7 e 91 A g

Shri H. N. Mukerjee: I quite under-
stand your asking us to listen to-
morrow to whichever statement is
made by the hon. Home Minister

about his reaction towards what
Shri Hem Barua has said. It is an
important matter, But, Sir, the

Adjournment Motion, in relation to
this particular accident which took
place in the railway premises, and
in relation to railway passengers,
that Adjournment Motion, in itself,
is of a different category. Sir, the
Minister shirked responsibility, It
the responsibility of the Minister is
being shirked, then nobody is res-
ponsible. I began by saying—I don't
know if the Minister quite under-
stood me—it was net an net of God.
It was not & mnatural calamity, it
was a man-made calamity, somebody

or other was there, one or more.
That is what I said. 1 Thope he
understood what I said.

Shri Har| Vishnu Kamath (Hosh-

angabad): You will hold
tomorrow.

it over till

Shri H. N. Mukerjee: What he
said was a different matter. Shri
Hem Barua wanted very rightly a
comprehensive report, but that is a
different matter. The rallway acci-
dent is a very separate thing. 1
wanted to know something about it.
(Interruption).

Mr. Speaker: Let us hear, He is
very impatient snd he is interven-
ing again and again,
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To T RATEC SYfEgm (FhETER):
W o TEE w1 R OF ael &
sy i & foew fF ¢ g Welt o
wré At 7 T w7 & AW B W
9T FF § | T T g W ey
freit ©F gz O qor & Al § afew
HTFTC F w4 %t fegfa @ & ) AECR
T 8 T # g 79 Wi § e
f&F smr ®= gw frw TR
(Interruption).

Shrimati Savitri Nigam (Banda):
When you have already taken a
decision that Home Minister is going
to make a statement, why hon.

Members are allowed to repeat the
same thing over and over again?

e T wAEe Afem ¢ Tt
TeR wYz Fgd §6 £ fakw Aot o
g7 gw A fror =y & W oA
wuTT gA7 A 1 A= w7 oAErw ¥ oAvn
¥ g ¥ & Afea wma qa ot 7o
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Mr. Speaker: I will hold it over.
But I am being pressed to give my
ruling just now., I am prepared
with that, if it is so wanted.

W # T § fF ve w1 oF A
¥ ares & oI Ay o A ¥ avers
# | et A 7 97 wEr W A A
T g, T ATET 7 A w1 EeniE
qre & o afafes oo awdr @
sy gwht ¥ alf o wwdt | o
o I w@eie fear amr § fr awr
AT 4 § & ag e g
& fer 7@ s awar, 97 w1 Wi
wa fear smg 3w ur awA §

gar w4z # fF v oy qaen
T & R ¥ gk ) wo T gvm fag
ER AR e
fee o w1 arfgn 5 g7 oF qurfex
1 qET F O I KT AT HAC A
g mife ag 1 AT a9 7§
BF | 98 7 Wa TS GWI g "I AE
qeie 37 & fF tad w1 wafiy
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Shri Nath Pal (Rajapur):
Hem Barua's motion is specific.

Shr1

Shri Ranga: Why not wait till the
statement comes?

WO REAT . TACH FEAvET B
vefger foar ot fisr =fafes =i
forar | Afafes it 1 o forr
vy w & wrf deie A § o
T waw fear o 2, W e &
% |

¥

UTFAHZ AV UATT AR F7

¥ wewA Afzy dufwe  FAr
w1 fF g T e amom

Shri Nath Pal: How did you reacn

this conclusion? ©On a point of
order. I had asked......

Mr. Speaker: I cannot allow a
discussion on my ruling.

Shri Nath Pai: You categrically

told me—the proceedings will show
that—that you did not want to give
the ruling now. 1 pleaded with you
this that in view of the promise the
Home Minister has made to give
more information, you may hold this
over, and after that statement is
made, we will press for its being
admitted. Now you are going back
on that and saying thet because
somebody said it is of a general
nature, it cannot be admitted. This
is doing injustice to us. Shri Hem
Barua's motion is of a specific
nature on a single matter of imme-
diate public importance. It some-
body makes a comment on it and
says it is general, you cannot victi-
mise Shri Hem Barua for it. Under
the rules of procedure, the matter
is absolutely correctly drafted. I
would like you to give your ruling
in the light of that, not on the basis
of some comments made by some-
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body which were well-intentioned
and in support of admissibility.

weaw we ¢ &y wfe § f

Shri Nath Pai: What happened to
your earlier categorical assurance?

W HPAT  qE W T |
Shri Hari Vishpy Eamath: You
hgld it over. You said earlier that
you would hold it over.

Shri Nath Pai: The proceedings
will show that. You said that the
statement may be made tomorrow.

s} gew Wy wwam ;WY
orvaTad fn v, me wEey |

Mr. Speaker: I should be allowed
io proceed further.

Shri Hem Barua: There is a grow-
ing tendency in this House—you
will excuse me for saying that; 1
am a very open and straight forward
man-——to suppress information from
Memhbers. When Ministers are put
definite questions, they do not give
a definite reply to those questions
and these Ministers, I am very sorry
to tell you, get protection, not the
Members who put the questions.

Here is an adjournment motion
tabled on a definite matter, specific
matter, of urgent public importance,
You were wise to tell us that you
are holding it over until You hear
a statement from the Minister to-
morrow, But after your ruling,
there was a clamour in the House
and  several Members, without
obtaining the necessary permission
from you, spoke on this, and some
of them characterised the motion as
of a wider mature and all that, and
all of a sudden you changed your
ruling. How this has happened, I
do not follow.

Mr. Speaker: I have not changed
my ruling. I had only said that
because a wider context was being
brought into the picture, the Minis-
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ter might make a statement about
all those things that had been
alleged here, and I would hold it
over till I heard that statement. But
when it was pressed that this had
nothing to do with this. ..

Shri Hari Vishnu Kamath: Who
pressed?

Mr. Spesker: Members themselves.

Shri Hari Vishau Kamath: No, no;
we did not press it.

Shri Ranga: May I suggest this?
In view of this tragedy, we should
expresgs our condolences to the
bereaved families who have suffer-
ed now as & result of this sabotage.

Mr. Bpeaker: I will ask the Home
Minister to convey those condolences.

13.16 hrs.
PAPERS LAID ON THE TABLE

NormtricaTions UNDErR Essential Com-
mopITIES AcT

The Deputy Minister | nthe Minis-
try of Petroleum and Chemicals
(Shri ¥gbal Singh): On behalf of
Shri Alagesan, 1 beg to lay on the
Table a copy each of the following
Notifications under sub-section (6)
of section 3 of the Essential Com-
modities Act, 1955:—

(i) The Kerosene (Fixation of
Ceiling Prices) Order, 1866,

published in Notification
No. G.S.R. 540 in Gazette of
India dated the 6th April,
1948.

(ii) The Kerosene (Fixation of
Ceiling Prices) Amendment
Order, 1988, published in

Notification No. G.8.R. 582 in
Gazette of India dated the
16th April, 1966,

[Placed in Library. See No. LT=-
a103/68].



